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(d) ha th . Ex j D pc1l1nl n t 
charg -sh t d the j -ar tt com-
pany or issued any sho\ ca u en . 
ti and jf not what is th r . n 
t r the in rdinat d l~y ? 

(b) and (d) No show caus no ic 
has · en is ued y t, nor ha ~ny 
char - heet y t been filed. As ~ 0 
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m ltti . d in r ply to ih earli r 
Qu ti n o. 88, uch acti n. ~s 
may b ec ssa,ry ~nd appropnat 
in th light of th r ~lt. of th 
inv s i 'ati n which' re In gr s ,. 
will b tak n upon their ompl tion 
by the c ncern d comp tAt a utho-
Thy in a c rd nc with th r levant 
lav. 

(c) he I w itetn is Hot correct. 

StaMping and el1mg 0 saree 
a d Dbo :'Co-opt .,~ 

by N:.T.C. 

2116. HRI .. INGARAVA-
DI"AL: Will th Minist r ofeOM-
M RCF. . FIe cd to . tate; 

( ) wheth r v('rr,rnent ar 
aware f the llegc ti n th(l t tJ 
N ati na 1 T x il Corpora tioD i sta m-
ping and IHn its" are sand 
Dh oti " c ;CC -optex" at reduc:d 
rate with a vi w to promot lts 
sale ; 

(b) if th fa ts th reof; 

(c) what st p Gover~ment pro-
pose to take against such an ~ct of 
the Natio 1 e"til Corporation to 
prote t th "Co-optex"; and 

(d) wh th r Gov rnm nt prop e 
to prob jnto the rna tt r to find out 
the truth? 

THE MINISTER OF STATE 
IN THE MINI TRY OF COM-
MERCE (SHRIMATI RAM DU-
LARI SINHA): (a) TC mills ar 
not stampinO' th ir products as "Co-
opt x". 

(b) to (d). D not ari . 
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2118. SHRI RATAN INH 
R JDA: Will the Minist r of OM-
MERCE b plea d to tat: 

, I 

(a) wheth r ahigh-ranku:(g ffl~ r 
found guilty of ace pting illegal 
gratification whil in .T.C., ha 
been appointed as a Mark ting Dir .. , 
ector of th Na tional T xtile or- . 
pora tion; and 

(b) why T'q action w tak n 
against him when his guilt was es- -
tablish d b yond doubt in C.B.I . . 
inquiry ? 

I 
THE MINI TER OF STAT 

IN HE MI 1ST Y OF €OM-. 
MERCE (SHRIMATI RAM DtJ-
LARI SINHA) : (a) No, Sir, 

(b) Does not arise. 
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